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(b) if so, whether Goverrrment were
informed about this registration and if so,
when ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes, Sir.

(b) Government were informed about the
registration on the 2nd March, 1967.

SHRI M. P. BHARGAVA : May I know
whether the Federation has submitted its first
accounts and may I know whether the
accounts are in order?

SHRI BHAGWAT JHA AZAD : From time
to time the Federation submit the accounts.
The last account was about the world meet
here and they have submitted their accounts.

SHRI M. P. BHARGAVA : May I
know in view of the very poor performance of
India in the Olympic Games, what steps the
Ministry proposes to take to streamline all the
sports bodies so tliat in 197a Indian can acquit
better?

SHRI BHAGWAT JHA AZAD : 1t is true,
as is known to the House, that we did very
badly and the House knows that when last time
the Government wanted to streamline it, the
Federations in India not only through papers
but through circulars shouted that tbe
Government was interfering with  the
automony of their organisations. The All-India
Sports Council will be meeting tomorrow and
we shall discuss this matter as to how to do it.
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SHRI A. G. KULKARNI : May I

know, Sir, whether it is a fact that one Maruti

Mane from Maharashtra was not selected

because he was not able to pay ten thousand

rupees to the President of the Wrestling

Federation ?

SHRI BHAGWAT JHA AZAD : Sir, that is
not known to us. His name was not
recommended by the Federation; therefore,
we could not consider his case.

MR. CHAIRMAN
tion.

: Short Notice Ques-

SHORT NOTICE QUESTION AND
ANSWER

COMMUNAL TENSION IN CUTTACK

3. SHRI BANKA BEHARY DASf
SHRI N. PATRA SHRI JAGAT
NARAIN : SHRI CHITTA BASU :
SHRI M. ASAD MADANI :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Central Reserve Police
Force was sent to Cuttack to assist the State
Government to control communal tension ?

(b) the reasons that led to this situation
there;

(c) the number of battalions of Central
Reserve Police Force sent to Cuttack;

(d) whether the situation lias been brought
under control;

(e) whether the recent judgement of the
Supreme Court regarding freedom for playing
music before the mosque with certain
conditions led to  unnecessary  mis-
understanding between the two communities
and the communal elements of both com-
munities are creating tension; and

(f) if so, the steps taken by the Union
Government in this respect?

tThe question was actually asked on the
floor of the House by Shri Banka Behary Das.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (f) Sir,
on November 26, 1968, a request was
received from the State Government of Orissa
that some units of the Centra! Reserve Police
may be made available as reinforcements
since the situation in Cuttack was tense.
Immediate instructions were issued for the
deployment of some CRP units, and
arrangements were made on the same day to
despatch nine companies. The Ministry of
Home Affairs continuously kept in touch with
the State Government regarding their
requirements. The situation in Cuttack is now
reported to be fully under control.

According to information received from
the State Government, the recent Supreme
Court judgment had created some tension,
which led to communal incidents on
November 25, 1968, and on two subsequent
days. The implications of the judgment would
be gone into in further detail in consultation
with the State Government.

SHRI BANKA BEHARY DAS : Sir, now the
situation is under control but the tension in
Cuttack town and throughout the State remains
as it was. [ want to know from the Minister
whether, before these communal tension
and riots started in Cuttack, their own
police, besides the State = Government,
informed them that the situation was
gradually going out of control because of
this tension in various parts of the State. And
if they got such information from their own
source—the CBI—then what steps the
Government of India immediately took in
the matter? I want to know this from the
Minister because he is completely silent about
part (b) of the question, namely, "the reasons
that led to this situation there".  Here I am
very sorry to say that the town, which always
enjoyed communal amity, even during the
days of the Noakhal i riots, had to face such a
situation.  There, the students were going in a
procession with a shield and they were
parading the streets of Cuttack, and when they
reached just before a mosque by about noon on
the 20th, pelting of stones started and some
people attacked them with spears and other
weapons. And they immediately dispersed
May 1 know from the Minister whethe! they
have got any report from the Government,
when the student procession wa! going
on—obviously it was a proccssior having no
communal intentions at all— whether  the
State Government had it

police on the scene when this situation
occurred in that part? Secondly, I want to know
from the Minister whether, after the Supreme
Court judgment—after the Supreme Court
judgment, as they have admitted in the reply,
tension lias started rising in different parts of
the town and also in the State—whether they
referred the matter to the Government of India,
or the Government of India, on their own
initiative, apprehending that something might
arise out of such a judgment, take any steps in
the matter, so that the matter is clarified and
there is no misunderstanding between the two
communities.

SHRI VIDYA CHARAN SHUKLA : Sir, in
my main statement I have clarified part (b) of
the hon. Member's question. How the tension
started, 1 have referred to that in my statement.
As far as the question of our knowledge is
concerned, Sir, we  have  knowledge of
certain  matters because we keep on
receiving reports, but until the State
Government specifically makes a request for
some help we normally do not either rush help
or send help unless we receive a specific request
for that. Then, Sir, as far as the question of
arrangements is concerned, the hon. Member
has himself stated that, although there was
tension, this particular procession which sparked
off the incidents Was a  very  innocuous
procession of college boys carrying a trophy
after winning the final in a football match, and
celebrating it with a few crackers, band and all
that. And it was not anticipated that this kind of
non-religious students'  procession  would
create this kind of trouble. But as soon as the
trouble was created, the police immediately
got into action; they started arresting people
and  preventing clashes I and preventing
looting and arson. But when the situation
seemed to be going out of hand, then, as a
precautionary measure, a request was made
which was received by us on the 26th.  And
then we made arrangements to send nine
companies of j CRP, one after another as soon
as they were available.

SHBI BANKA BEHARY DAS : Sir
because it is not purely a State matter, though law
and order is a subject of the State, when
communal tension and all that 1 happen in the
country in different areas, Uit is definitely the
concern of the Government of India, and the
Government of India has set up a Commission
also to go into the various aspects of communal
riots j and tensions that are taking place in diffe-,
rent places. The Supreme Court judgment
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has definitely created this tension—I am j not
going to criticise the judgment be-, cause the
judgment arose out of a case in my own area in
my State, and that case was going on for the
last four or five years, the Supreme Gourt
judgment clearly stated that the particular
community, the Hindus, had the freedom to
play music even before mosques subject to
certain conditions of law and order. So when
such a judgment came and it was being
discussed in all the places of India, it is not a
question that the Government did not know it.
All the papers in India gave double column
headlines to that judgment. Now, naturally that
created tension everywhere in India, and
particularly in my State. We had to give this
impression to all concerned, after all,, it is a
Supreme Court judgment, the Government of
India and the State Government must be
scrutinising that, so something will come out
from them. We were giving this impression to
them everywhere in India, and. in my State
particularly. But for two months neither the
State Government took active steps to see what
is the judgment, nor did the Government of
India look into the matter. So now, because of
that misunderstanding such a situation has
been created. So the Government of India and
the State Government cannot completely
absolve themselves of the responsibility.

MR. CHAIRMAN : This is a Short Notice
Question. This is no time to make speeches.
Put your question.

KSHRI BANKA BEHARY DAS : In
view of this, because the tension is con-
tinuing now in the State, may I ask whether
the Government of India will immediately
look into the judgment and also refer the
matter to the Dayal Commission which is
now going round the entire country and
looking into this aspect, the aspect of
communal riots?

SHRI VIDYA CHARAN SHUKLA : As
soon as this judgment was received— and as
the hon. Member has indicated, it had a local
implication also for Orissa because in that
particular area this dispute arose and then the
dispute was taken the Supreme Court by the
parties up to concerned; so for that local
area—apart from whatever may be the effect
in the country—it had some special
significance— and knowing this the State
Government have reported to us that they did
take precautionary measures. And, Sir, re-
garding the question of examination of the
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implications af the Supreme Court judgment
and what.should be done about it, I have
already indicated that we are looking into it in
consultation with the State Government, and
we shall come to a con- ." elusion.

SHRI N. PATRA : May I ask, Sir, whether
it will not be right to think that the State
Government of Orissa have lost its initiative
and have no control over administration.

MR. CHAIRMAN : Put a question.

SHRI N. PATRA : Yes/Sir, I am com-ming
to the question and putting it. May I ask
whether from all that, from the activities of
the Orissa Government since it had taken
office, at the time of the emergency situations,
at the time of drought, at the time of cyclone,
at the time of floods, or at the time of
communal trouble. .

SHRI BRAHMANANDA PANDA
He is making a speech on this, I find, and I
think it is not relevant.

SHRI N. PATRA : You are a partner.

[Interruptions)

SHRI A. G. KULKARNI : Please hear me.
When questions are put from the Congress
Party, they say 'speeches', but when they
make long sermons, we have tq sit listening to
what they are saying- I do not understand it.
You must protect every Member here.

{Interruptions)

MR. CHAIRMAN : Please sit down.

SHRI A. G. KULKARNI t You must
protect every Member here.

SHRI BRAHMANANDA PANDA : 1
cannot be forced to hear boring speeches.

MR. CHAIRMAN : You allow me to
conduct the proceedings. Please sit down.
Please put a question.

SHRI N. PATRA : May 1 know, Sir,
whether any initiative is left in the State
Government to face emergencies such as
drought, flood, cyclone and communal
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riots? We have been seeing the activities of the
Orissa Government since it has taken up office.
They have done nothing. This time also it
seems they have lost all initiative. It is their
misdeeds which have landed this Government
in a state of bankruptcy. Even economically it
has gone very bad. Now, you might have seen
from the papers that on the opening day of the
State Assembly on the second, there was a
grand walk-out by all the Opposition parties.
Now, a 'no confidence' motion has been tabled.
I want to ask the Minister. Is the Central
Government going to act on behalf of the
provincial Government which has lost all
initiative?

.SHRI VIDYA CHARAN SHUKLA : I
have already indicated that the State
Government had taken precautionary measures
and I have also indicated that in such cases it is
our bounden duty to act as soon as we get a

request for such help from the State
Government.
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SHRI CHITTA BASU : To say prayer
without being disturbed is a right enjoyed by
all citizens, including the minority community.
The Supreme Court judgment has certain
implications regarding this right. The hon.
Minister has stated that the State Government
did study the matter and they took certain
precautionary measures. May I know what
were the precautionary measuress taken by the
State Government, having the implications of
the Supreme Court judgment in view? That is
No. i. No. 2, may I know whether it is a fact
that a large number of citizens of Cuttack did
request the State Government to call out the
army on the first day of the eruption of the
trouble and, if so, what was the reaction of the
State Government to that request and whether
it was intimated to the Government of India?
My third question is ...

SHRI VIDYA CHAR\N SHUKLA What is
your second question?

SHRI CHITTA BASU : My second question
is, a large number of citizens requested the
State Government to call out the army
immediately to quell the disturbance on the
first day of eruption...

SHRIM. RUTHNASWAMY : How
many?
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SHRI CHITTA BASU : I did not
count, but press reports say that important

citizens of the town did request the State |

Government to call out the army on the first
day of eruption. My third question is, what

relief has so far been given to the riot victims? |

Fourthly...
MR. CHAIRMAN : How many questions ?

SHRI CHITTA BASU : I want to have
replies to these three questions.

SHRI VIDYA CHARAN SHUKLA : I do
not wish to comment on the judgment of the
Supreme Court. I have already indicated that
the implications of this judgment are being
examined. I am not aware of any demand made
by the citizens to call out the army, but in any
case such matters have to be decided by the
authorities themselves, as to when and what
steps are necessary to maintain law and order.
As far as relief is concerned, we are informed
that from the Chief Minister's Relief Fund a
sum of Rs. 15,000 has been given.
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MR. CHAIRMAN : You should not go on

reading. You merely mention the points. You
cannot read the letter.

SHRI SUNDAR SINGH BHANDARI :
What is he reading from?

MR. CHAIRMAN : Kindly do not
vead the letter, You just mention the
points.

MR. CHAIRMAN :
points.
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SHRI A. P. CHATTERJEE : The
situation admittedly has arisen because of the
judgment of the Supreme Court. The hon.
Minister has said that he does not want to
comment upon the judgment. I do not know
why because the judgment is public property,
and every person has a :right to comment upon
the judgment as

2578
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it is delivered. But, Mr. Chairman, 1 will put
one question only. It is this. After all it is quite
obvious and clear that so long the law in India
was this—was it not and was not such a law
enunciated by the highest Courts in the land
including, 1 believe, the Privy Council—that
prayers before a mosque should not be dis-
turbed by playing of music. That was the law of
the land. If that was the law of the Iand, the
Supreme Court has reversed that law of the
land...

SOME HON. MEMBERS : No, no.

SHRI A. P. CHATTERIJEE : Because the
judge-made law throughout the judicial history
of our land has been this that music should not
be played before a mosque so that prayers are
not interfered with. That has been the judge-
made law and that has been the law of the land.

SHRI M. M. DHARIA : The hon.
Member in giving this information is only
misguiding the House. May I know from him
wherefrom he has got it? Why should he say
that it is the law of the land?

SHRI A. P. CHATTERIJEE : My question is,
in view of the fact that the Supreme Court by
its judgment has reversed the trend of decisions
so long persisting and prevailing in India, and
because admittedly the Supreme Court
judgment has caused this tension and because
every community and certainly the minority
community has a right to say its prayers
without being disturbed, will the hon. Minister
take measures immediately to put by way of an
amendment a section in the Indian Penal Code
codifying the earlier judicial decision that
before a mosque or before a church even the
prayers of minority communities should not be
allowed to be interfered with by playing of
music or other disturbances? That will be
necessary for removing the tension.

SHRI VIDYA CHARAN SHUKLA : I have
indicated that I cannot comment upon the
judgment of the Supreme Court because we are
examining the implications of it. Without fully
examining the implications of it. I do not want
to rush to the House and say things about it.
We will come to a considered view about this
matter and also take a decision as to what is to
be done about it. Only after that we shall be
able to tell anything to the House
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whether any action is necessary or not. am not
at present able to say whether am action will
be taken or whether any actioi will be
necessary or not. We will b< able to formulate
our view—whether tc take any action or not to
take any actioi and leave the matter as it is—
only afte we have grasped the implications of
th judgment.

SHRI LOK AN ATH MISRA While
condemning communal riots or distur-
bances everywhere in the country, anywhere
and everywhere in the country, may I ask
the hon. Minister to tell the House whether
he has knowledge of a statement issued by
one of the Congress leaders of Orissa, Mr. Biju
Patnaik—it is f*ated by the P.T.I.—which
says : Mr. Patnaik congratulated the
student community and said that in spite of
growing provocation from the other side they,
by and large, displayed considerable restraint
without which there would have been
large-scale bloodshed"? This is what the
Congress leader in Orissa said and incited the
students to keep it up. {Interruption) You

think there is nothing wrong about Congress |

things.  You want communal riots to continue
in the State? May I know from the hon.

Minister whether it is not his impression that |

the Orissa Government put down this
communal disturbance within the minimum
time possible very ably and very firmly? What
is his impression about it? I want the im-
pression of your leader, not of a back-
bencher.

SHRI VIDYA CHARAN SHUKLA :

The statement that has been quoted by the hon.
Member may be the personal view of the
gentleman who issued the statement. I have no
comments to make on that statement. As far as
the action taken by the State Government is
concerned, I have already indicated that thev
have taken action and that action has resulted
in peace and quiet.
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SHRI BHUPESH GUPTA : I do not know
as to why you should be tied down to a
narrow discussion of the Supreme Court
judgment. Let the Supreme Court decide as
it likes according to its understanding and
interpretation of law. We are concerned with
a question of major public policy. The fact
remains that in Cuttack communal
disturbances started as a result of some
people trying to play music before the
mosque when the prayer was on. We have
been pursuing a policy in this country that
this should not be done. This is a settled fact
of our moral and public life that we should
respect religious sentiments, that we should
not play music before the mosque when the
members of a particular religious community
is in prayer. These are moral, public
principles we have up-held. We do not know
how the fundamental rights treat them; nor
do we know how the criminal law and
procedure treat team- But we know that in
order to maintain communal amity...

SHRI ABID ALI : What is the question?

[4 DEC. 1968]

Qivstion and Answer 2582

SHRI BHUPESH GUPTA : . . . and

friendship between the two communities.
MR. CHAIRMAN: You put a question.

SHRI BHUPESH GUPTA : I am
asking. All the discussion you allow on
everything.

... for the maintenance of peace, we must
not do such a thing the Government should be
\ery categorical on this thing. It is not a
question of understanding the legal pros and
cons of the judgment, the point is that the
Government should re-terate on the floor of
the House and to the public that religious
sentiments of the minority community or for
that matter any community should be
respected and such a thing should not be
done. Why is not a categorical statement
convn''l;?If the law has to be amended, in t
matter of moments we shall amend the law
here. Let him come up with the proposal.

Finally, Sir, I should also like to know
whether he is aware.. (interruptions) I know,
what | say man/ of you may not like but I
have to say something because whenever the
question of the minority community comes
up, some people.. .

MR. CHAIRMAN  Put a question.

SHRI BHUPESH GUPTA Isitnot
a fact that 125 shops belonging to the
members of the minority community have
been looted and they have been subjected to
unilateral attack by certain people belonging
to the other community?

Is it not a fact thit certain political pai ties,
organisations, and certain businessmen were
behind the disturbances, instigated some
people against the minority-community? And
how is it that the hon. Minister disposes of
this statement of Mr. Biju Patnaik by saying
that it is the statement of a individual? Mr.
Biju Patnaik is not an individual in Orissa, he
is not an individual, he is the former Chief
Minister, the gauleiter of the Congress.

MR. CHAIRMAN : It is a Short Notice
question. You cannot go on with a speech.

SHRI BHUPESH GUPTA : I am asking a
question. Is he aware that Mr. Biju Patnaik is
the gauleiter of the Congress Party, that he is
very influential? How is
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it that Mr. Biju Patnaik does not condemn
communal disturbances and does not attack,
in the statement, those people responsible
for the riots and does not give a call that the
communalists should be called to account?
Why does he not advise in this P.T.I,
circulated statement that the criminals and
others who have launched an attack against
the minority community should be
punished? We would like to have some
explanation.

Finally, before I sit down, how is it that
the Union Home Ministry did not send any
of its men? Well, I would like to know why,
first of all, one of the Ministers did not go to
study the situation on the spot. They are
bound LO do so if ihey seriously mean io
take the decision of the National Integration
Council. I should like to know whether
other people from the Central Intelligence
Agency or other Department or from the
Secretariat of the Home Ministry had been
sent to Orissa to study the situation.

These questions should be answered
. properly and there should not be a kind of
shadow-boxing over the Supreme Court
judgement. We want a categorical as- |
surance that music must not be played before
the mosque when the members of the |
mino-'ty community are in prayer. I want I a
categorical assurance from the Government
here, on the floor of the House.

SHRI SUNDAR SINGH BHANDARI :
On a point of order, Sir. We have taken 35
minutes. I would like to know-whether a
Short Notice question has a particular time
limit. Whether a proper answer is there or
not, it must come to a stop.

MR. CHAIRMAN A Short Notice
question is an ordinary question except that it
is a Short Notice question. Certainly, in the
case of big and important 1 questions we have
limited it to io minutes. At the most, we
should have on a Short Notice question only
15 minutes. I do not wish to give a ruling
today. But I shall certainly give a ruling if
Members go on making the Short Notice
question a business for making speeches. But
I do nol Want to give a ruling today. But I
shall certainly give a ruling if this thing goes
on. I want that in 15 minutes a Short Notice
question should be oyer.
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SHRI BHUPESH GUPTA : We would nol
ask...

{Interruptions)

SHRI A.P. CHATTERIJEE :On a
point of order, Sir.

SHRI A. D. MANI : Sir, on a point of
order.

SHRI A. P. CHATTERJEE : Sir, I am on
a point of order. I am first. Mr. Chairman,
Sir, I do not understand and why and under
what circumstances.— and whether it is an
order—some Members get up on their feet in
order to bring to the attention of the Chair
the Chairman's duties. The point is this.
Whether Short Notice questions have to be
answered in io or 15 or 20 minutes. . .

AN HON. MEMBER : Or one hour.

SHRI A. P. CHATTERIEE : That ts within
the discretion of the Chairman and therefore
there is no question of ruling being given by
your Honour ...

SHRI SUNDAR SINGH BHANDARI :
But should I not have brought it to your
notice, Sir, that a short notice question should
also have some time limit ?

SHRI A. P. CHATTERJI :so. wheal
the hon. Mr. Bhandari got up and asked you
whether there was any time limit etc. and all
that, I think he was completely out of order
in drawing the attention of the Chair to the
Chairman's duties, which are very clear. In
this way, it is only an obstruction of the pi
oceedings of the house...

{Interruptions)

MR. CHAIRMAN I can think of
restricting a Short Notice question to so many
minutes. I have restricted the time to io
mmutes for the ordin ary question.

SHRI A. D. MANI : Sir, on a point of
order.

MR. CHAIRMAN : I am not giving a
ruling now. I wiH give a ruling after making
everybody understand the spirit of what I
have stated.
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SHRI CHANDRA SHEKHAR : Sir. 1
rise on a point of order. I am very sorry to
say that two Members of this hon. House,
Mr. Lokanath Misra and Mr. Bhupesh
Gupta, have tried to impress upon the
House and the country thai Mr. Biju
Patnaik.. .

SHRI LOKANATH MISRA : Sir, I am
on a point of order. What is that point of
order ? He has no right to misinterpret me.

SHRI CHANDRA SHEKHAR
{Interruption) I am not going to be in-
terrupted. You have read out of context the
statement of an hon'ble Member of the
Congress Party 1 have a right to say...
[Interruption by Shri Lokanath Mitra) You sit
down. You cannot interrupt.

SHRI LOKANATH MISRA i On what
are you allowing him to speak, Sir?

SHRI CHANDRA SHEKHAR : I am on
a point of order. I am not giving any
personal explanation on behalf of Mr. Biju
Patnaik. I charge Mr. Lokanath Misra of
misleading ihe House. I want your ruling
on this point whether any Member of the
House has any authority to mislead the
House

SHRI GODLY MURAHARI Mr. j
Bhupesh Gupta and Mi. Lokanath Misra
have quoted fioin a newspaper report.
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SHRI CHANDRA SHEKHAR : Mr.
Chairman, my only point is that these two
hon'ble Members have deliberately tried to
mislead this House... {Interruption) Will
you not hear me?

MR. CHAIRMAN : I shall give some
advice. I do not want to state anything now.
But it is for me (o decide whether a certain
thing is a point of order or not. I would
only advise Members on both sides not to
get into this thing it is not necessary. In
fact, my feeling was that you could have
made your position stronger by not
mentioning Mr. Biju Patnaik. Thai is my
feeling.

SHRI RAJNARAIN : That may be your
feeling.
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SHRI BHUPESH GUPTA : How do you
say that?

SHRI CHANDRA SHEKHAR : Sir, this
note has been passed on to me by Mr. Bhupesh
Gupta. My only point is whether it is proper
for any hon'ble Member to give a truncated
quotation from a full statement where Mr. Biju
Patnaik has condemned communal action, has
appealed to the students to restore amity
among the two communities.

SHRI GODEY MURAHARI : He
has not condemned.

SHRI BHUPESH GUPTA : Read it.

SHRI CHANDRA SHEKHAR : This is the
note supplied by my hon'ble friend.

SHRI AKBAR ALI KHAN Sir. my
respectful submission is we aie considering a
very serious matter where thousands of people
have suffered and we bring in Mr. Biju Patnaik
and start a controversy. It is a serious matter.
Let us be serious about it. Lei us find out what
should be done to improve the conditions there
and help the people there.

SHRI BHUPESH GUPTA : Let Mr. Biju
Patnaik go to hell.

SHRI ABID ALI (Maharashtra) : You too
with him.

SHRI CHANDRA SHEKHAR : My
only concern is that they have tried to create, a
feeling that the Congress Party is also
responsible for creating communalism which
is not a fact.
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SHRI CHANDRA SHEKHAR : He has
condemned the Orissa Government for not
putting down the communal frenzy
immediately. So Mr. Lokanath Misra has
taken this opportunity to give a wrong
impression about Shri Biju Patnaik in the
House.

MR. CHAIRMAN The matter is
closed. Statement by Minister.

DR. BHAI MAHAVIR : On a point of
order, Sir. One minute back an hon'ble
Member questioned the propriety of Mr.
Bhandari having suggested to the Chairman
whether it was proper for a Short Notice
question to be prolonged. Let me make a
submission. Sir, the Chair was kind enough
to give the opinion that the Chairman
would give a ruling on this particular issue.
Then Mr. Chatterjee stood up after that and
questioned the propriety of any Member
suggesting to the Chair as to what the Chair
should do. Sir, after the Chair has given a
decision that he would give the decision or
give a verdict on it, is it proper for any
Member to question the propriety of the
decision of the Chair when the Chair has
already given a verdict?

SHRI A. P. CHATTERIJEE : I have not
questioned your propriety. I have ques-
tioned the propriety of Mi. Bhandari.

SHRI VIDYACHARAN SHUKLA : Sir,
may | read my statement or reply to the
question? If you diiect me, Sir, I will reply.

SHRI SUNDER SINGH BHANDARI:
Sir. what is going on at present ? Is the
Short Notice question continuing or the
next item on the Agenda Paper taken up ?
What is thepositon?

SHRI BHUPESH GUPTA : Sir, I: put a
question. May be, Sir, not being as able as
you are, my question was long. But let him
give a .short reply.

SHRI VIDYA CHARAN SHUKLA :
Sir, the hon. Member, Mr. Bhupesh Gupta,
has raised four points ard I have already
replied the first point about the social
practices and social morals. The Supreme
Coun judgment, Sir, does not prohibit
anybody doing anything. It only clarifies
whether this particular issue
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involves any fundamental right of the citizen
or not. That is the question that they have
decided. I agree. Sir, that the religious and
social susceptibilities of any community,
majority, minority or any community must be
fully respected. That is the stand of the
Government also and this is a categorical
statement that I want to make here that we
want to respect the religious susceptibilities
of all religious communities whether majority
or minority. This is our stand on this matter.

Sir, as far as other things are concerned like
our man being rent there, we already have our
man there and from him we bave been getting
reports on this matter. I would request hon'ble
Members not to
import politics into this matter or bring
in political parties or any political leaders.

No politics should be brought into such
matters.

STATEMENT REGARDING UNSTAR-
RED QUESTION NO. 206 ANSWERED
ON THE 20TH NOVEMBER, 1968

EMBEZZLEMENT OF FUNDS OF KAUSALYAPUKI
FARM

THE MINISTER OF STATE IN THE
MINISTRY OFHOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Sir, it is
regretted that there was slight inaccuracy in
the reply to Unstarred question No. 206
answered on 20-11-1968 regarding em-
bezzlement of funds of Kaushalyrpuri Farm,
in whicn it was inter alia stpted that "The
Government of India have not received any
letter on the subject." The correct position is
tha' a few letters on the subject have been
received in the Ministry of Home Affairs
during the last few months.

WRITTEM ANSWERS TO QUESTIONS

FOREIGN MONEY AND MATERIAL RECEIVED
BY NEW AOE PRESS

*3]J7, SHBI ABID ALI : Will the Minister
of HOME AFFAIRS be pleased to itate :

(a) the result of the enquiry concerning
ielp rendered by foreigners in the form of
noney and materials to. individuals and
nstilutionsin India

(b) what machinery and or what value las
been received by the New Age Press ind its
allied concerns and



